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| . Mr A.Deb Roy,learned Sr.

’.G.S.C
requires four weeks.time to file
written statement. Prayer al 10wéd .
‘List on 2.7.2001 for hearing. .
In the meanwhile the applicant may

file rejoinder, if any.

Member >
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. Mrs';ﬂ;o.soauaai appearing oh hehalf of,

N Mr.ﬂ-.cha_nda, learnad counsel rb; the applica\‘

and Mre.A+03 b Roy, learned Sr.C.G.S.Cs for ti

" respondents both pray for adjournment of the

caga for parsonal.reasons,
Accordingly, the cass is adjournad to
3=8=2001 for haanng.

\< KU(/M

Mamber

K2 |

+

Judgment delivered in open Courts
Kept in separate sheets. Application -
ddaposed of. ﬁo Costse

Vice=Chairman




- CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No, . 81 of 2001

‘.A PN . } o 3.5‘01 .
. Date of DeClSlon""""'""'

| Dr,{Mrs.) Natasha verma.

) .au—;m.:,.:.w.,.:.:.m’.-ame.ac,gamm,.;a,a.eam

s _Pet itioner(S)

‘7

D Goswami.
Chanda, Mrs.Ne
-@,“_,f’ff; - : e e e - Advocate for the
' Petitionar(s)
~Versyus-~

Union of India & Orse

a.&.mm;.;m.‘,a%u,.z,g,.“,..,,mm,;c.““.mum. Pemndent’)

T T T T s e e L e L _Advoce t2 for ithe
' Re spondent {g)

{OUDHU ATRMAN
MRJUSTICE D,N.CHOUDHURY VICECHAI

e

,  THE HON'BL&
THE HON'BLF
1. Whether'Reporters Oof locai papers may be éllowé‘d to see the

2. Tc Le referred to the Reporter Oor not 7°

3. Whether their Lordships wish to see the fair ccpy of the Indyment 2

4s  Whether the Judgment is to be circulated to the other tNenc:he:s ?
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.81 of 2001
Date of Order: This the 3rd Day of August 2001.

HON'BLE MR.JUSTICE DeNe.CHOUDHURY o VICE.CHAIRMAN
Dr.{Mrs,)Natagha Verma

Wife of Dr.NeKesSingh

Working as @ Medical Officer

in 31 Assam Rifles.

C/0.99 AFO,

By Advocate Mr.Me.Chanda, Mrs.N.D.Goswami, Mr.G.N.Chakraborty..
1. Union of India

Through the Secretary to the Government

of India, Ministry of Health and Family wWelfare,

New Delhi.
2. The Secretary tothe Government of India,

Ministry of Home Affairs,
New Delhi.

3. The Director Gemeral of Assam Rifles,
Headquarters, Shillong=793011

4. The Deputy Director (Admn)
Agssam Rifles, Shillong=-11

By Advocate Mr.A.Deb ROy, Sr,Ce¢GeS5.Ce.

QRDE R

CHOULDHURY .Jo ‘VOCQ ! 3

The issue relates to choice posting of one's own
choice.on the recommendation of the UPSC the applicant was

appointed as Medical Officer in the Central Health Service
on the basis of special Recruitmént for Assam Rifles by

the order dated 14,99 and posted at 31 Assam Rifles.The
applicant is a married lady having a 2 years old baby and
the husband of the applicant is also private Medical
practitioner who is regiding at Aligarh. By this application
the applicant has sought for direction for transfer and
posting at Aligarh or New Delhi. Presently the applicant is
serving at Zakhma in District of Kohima in the State of

contd /=2



Nagaland, Zakhma ig sltuated in a high attitude and also

in a remote insurgency area the applicant is facing
difficulty in her stay at Zakhma with her two years old

baby. The applicant staﬁed that since posting at Zakhma

she started facing frequent attack of Bronchial Asthama she

is finding it difficuity td cope in a insurgency prohe area
alongwith 2 years baby. The applicant in this application
referred to the Government Policy for providing facilities
for the Central Government Civilian Employees serving in

the North Eastern Region. As per policy the Central Government
Civilian Employees who has rendered less than ten years service
is entitled to choice station posting on completion of three
years fixed tenure in North Eastern kegion. the applicant

has completed about 2 years service in NeE«Region therefore,
her case should also be considered for her posting at

choice station posting in exceptional case,

I have heard learned counsel for the parties at
| length.

Be that as it may the applicant is facing some
personal problems in staying alone, with her two years old |
baby in a remote insurgency area. In the facts and circumstances
the ends of justice will be met if the applicant is directed
to make a fresh representation before reqpondent No.3, the
Director General of Assam Rifles, Headquarters, Shillong
narrating her grievances to consider the same as per Rule,
Accordingly, we order the applicant to file representation
within four weeks from the date of receipt of the order
and if such representation is filed within the time prescribed,
the respondent No.3 shall consider the same justly and fairly

and pass a reasoned order thereon as expeditiously possible

contd/=



at any rate within four months from the date of receipt of
this order. The respondents is ordered to pass a reasoned .

order accordingly and communicate the same to the applicant.

Application is disposed of to the extent indicated,

There shall however, no order as to costse

e
(D o Ne CHOUDHURY)
VICELCHAIRMAN
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fr ' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 2
GUWAHATI BENCH 535 GUWAHATI §U
B-\ Q
( An application under Section 19 of the Administrative \ é
Pribunal Act, 1985 ) o
' Pitle of the Suit $ Ode Noo g ' /200
Dr.(Mrs) Natasha Verma ¢ Applicant.
Union of India & Others $¢ Respondents.
INDEZX
Sle No. Ammexure  Particulars Page No.
Te - ~Application 1 -9
2 - VYerification 10
3s 1 Copy of the appointment letter J[— L7
dated 1.4.99
4. 2 Copy of the representation I&8— Al
dated Ario
5+ 3 Copy of the(extract) 0Me. XA~ 25
,; dated 14.12.83.
6. 4 Copy of the O.Me dated 22.7.98 24 — X6
Filed by
Advocate.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH 23¢:: GUWAHATI

( An application under Section 19 of the Administrative

Priburial Act, 1985 ).

Oehe NO& /2001
BETWEEN
Dr. (Mrs) Natasha Verma
Wife of Dr. Ne.K. Singh
Working as a Medical Officer
in 31 Assam Rifles |
¢/0 99 A®O. . Applicant.

- M-
1. Union of India
Through the Secretary to the
Government of India,
Ministry of Health and Family Yelfare,

New Delhie.

20 The Secretary to the Government
of India, Minigtry of Home Afi‘airs.
New Delhi.

Se The Director General of Assam Rifles,
Headduaters, Shillohg ~“793011.

4. The Deputy Director (Admn )

Assam Rifles, Shillong=-11.

sseeee Regpondents.
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- DETAILS OF APPLICATION
1o Particulars of order(s) against which this application

is made ¢
This application is made not against any particular

order but praying for a direction to the respondents for transfe:.r

and posting of the applicant in her choice station namely

(1) liligarh , CGHS/P&T Dispensary Ord or (2)New Delhi, CGHS/

P&T Dispensary on extreme compassionate Ground and also in the

light of the office Memorandum issued under letter No. 20014/

' 3/83-B.IV dated 14.12.83 issued by the Government of India,

Ministry of Finance, New Delhi and also in terms of the subse~
quent OMe dated 112.1988 and 22+7.98 issued by the Ministry

of Finance, Department of Expenditure .

2 Jurigdiction of the Pribunel.
The applicant declares that the subject matter of
the applicerftion is within the jurisdiction of this Hon'ble

Tribunale

Fe Limitation.

The applicant declares that the application is
within the limitation prescribed under Section 21 of the
Administrative Tribunals Act, 1985 .

4 Facts of the Case.

441 PThat your applicant is a Citizen of India and as
such she is entitled to all the rights and protection and

" privileges as guaranteed under the Constitution of India.

contd.......’.‘
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4.2 That your applicant was selected by the Union
—

Public Service Commission in the month gi_gmw_gg for the
post of Medical Officer thereafter, applicant was appointed
by the Ministry of Health & Family Welfare and she was Joined
on 1.4.99 and posted at 31 Assam Rifles, Lokhra Under DGAR
Shillong on 18.4.99. Thereafter petitioner was transferred
and posted at Nagaland, Zakhma in the month of August,2000
at 29 Agsam Rifles. She is now servin.g'at 29 Assam Rifle,

Zakhma, in the State of Nagaland.

Copy of the appoiniment letter dated 1.4.99

is annexed herewith and marked as Annexure=i.

4.3 That your applicant beg to state that she joined

~ as a Medical Officer in the year 1999 and she was initially

posted at 31 Assam Rifles, Lakhra Under DGAR Shillong and she

L has got a 2 years old baby and the husband of the petitioner

‘\
| is residing at Aligarh (UP) in connection with his job, mmsband

of the appl:.ca.nt is a Private Medical practitioner,' therefore

|applicant has no other alternative but to stay in the present

Place of posting at %a}:hma, which is situated in a very Remort

W
Area and the said area/\inszrgency Profe area along with her two

years baby more over the applicant is suffering from acute

A

 Bronchial Asthana. Thereafter it is very difficult on the

part of the applica.nt to stay in a very far off place at Zakhma,

‘at this crucial stage, when the child is only 2 years old.

It is further stated that Zakhmad is situated in
a very high attitude in a very Remote Area, in the state of

Nagaland being a disciplined officer applicant carried out the

r\wﬂuw
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transfer order and joined at Zakhma in the monﬁh of August 2000
at 29 Assem Rifles, as a resalt of her posting in high attitude
place at Zakhma applicant is now suffering from freduent attack

of Bronachial Asthana. In such a compelling circumstances your
applicant by her representation dated approached to

the competent authority for her transfer to a choice station
specially on medical ground and also, due to the problems stated
above. In her representation she addressed to the Secretary
Government of India, Ministry of Health and Femily Welfare,

New Delhie. She prayed for her transferred posting of her choice
gtation either at (1) Aligarh €GHS/P&T Dispensary or (2) New-
Delhi CGHS/P&T Dispensary especially mdical and health
ground and also due‘}zhe problem being by the applicant for stay-
ing alone, with her kmxye two years old baby in a remopicinsure=-
gency prone area at Zakhma in the State of Nagaland on extreme

compassionate ground. /

Copy of the representation dated is
annexed herewith and marked as Annexure =2.
4.4 That the applicant beg to state that the Government
of » Ministry of Finance has already issued an office
emorandum bearing letter No. 20014/3/83-8.1V dated 14.12.83,

/ vhereby it is ordered that the Central Government Civilian

Bmployees who has rendered less than ten years service ié
entitled to choice station posting on completion of three years
fixed tehure in North Eastern Region, although the applicant
has completed abput 2 years service & NeB+ Region therefore on

extreme compassionate ground as stated above the case of the

‘\s@,&ﬁ“w
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applicant should be considered for herd posting at choice station
¢ 4n a special case a normal and healthy family zks life. The rele~

vent portion of the OMe dated 14.12.83 is Quoted below ¢

® Subject 3 Allowances and facilities for civilianm
employees of the Central Government
gerving in the States and Union Terri-
tories of North Eastem Region =

improvements thereof .

The need for attracting and retaining the services
of competent officers for service in the North

¥ Bastern Region comprising the States of Assam,
Meghalaya, Manipur, Nagaland, Tripura and the
Union Territories of Arunachal Pradesh and Misoram‘i"? i
has been engaging the attention of the Government
for gometime. The Government had appointed a
Committee under the Chairmandship of Secretary
Department of Personnel & Administrative Reforms, to
review the existing allowances and facilities
admissible to the various categories of Civilian
Central Government employees serving in this region
and tosuggest suitable improvements, the recommen -
dations of the Committee and the President is now

Pleased to decide as follows ¢

i) Tenure of Posting/Deputation.

There will be a fixed tenure of posting of
3 yea.:bs at a time for officers v}ith services of

10 years o% less and of 2 years of service at a

v\ﬂwﬂuw
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time for officers with more than 10 years of
service. Periods of leave, training, etcs in
excess of 15 days per year will beé excluded
in counting the tenure period of 2/3 years.'
Officers, on completion of the fixed tenure of
service mentioned above, may be considered for
posting to a station of their choice as fzr as
possible. The period of deputation of the Central
Government employees to the States/Union Perri-
tories of the North Bastern Region will generally
be for 3 years, which can be extended in exception-
al cases in exigencies of public service as well
as vhen the employees cncerned is prepared to stay
longer. The admissible deputation allesmnce will
also continue to be paid during the period of
deputation so extended “.

Therefore in terms of the office memorandum issued

by the Government of India, Ministry of Finance dated 14.12.83

the case of the applicant may be considered, on extreme com-

passionate ground, for posting at her choice station. The
office memorandum was issued with the object to atiract and
retain the Central Government Civilian Officers havig All Iedix

India Tranafer Liability for renderiyg service in the North |

Bastem Region. Therefore the special incentive has been

granted by the Government &f for the Central Government Civilian

employees, who hae completed their fimd fixed tenure posting
making them entitled to get the fruits of the office memorahdum

.dated 14412483 issued by the Government of Indda, Ministry

la \/UUM‘O\J
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Ministry of Finance have also £ issued a revised order in the
recen£ post in this regard vide OMM. dated 22.7.98 on the same
terms and conditions as kidg laid down in the O.M. dated 14-12-83';
issed by the Midistry of Finance, Department of Bxpenditure,
New Delhi . It is relevent to mention here that she is a per-
menent resident of Aligarh, in the State of UePe and she was
posted iroin outside the state NeE« Region as such O«Me stated
-- above are applicable in her case.

Copies of the O«Me dated 14.12.83 (extract) and

copy of the _0 Me dated 22.7.98 are annexed as

Anmgxure = 3 and 4 respectively.

457 That your applicant beg to state that although she

riot completed her three years service in NeEe« Region there-
fore the case of the applicant does not fall within the O.M.
dded 14. 12.83 but as because her hushband is working at Aligarh
and she Vx:-s a tmyears old baby, and the applicant has been
suffering from acute Bronchial Asthama therefore, it is very
| ifﬁ.culti on the part of the applicant to stay at Zakhma with

‘her baby and it is also very difficult to take care of her baby

on the part of the applicant as because her husband is workimg
£ im at Aligarh and she is suffering from Bromhial Asthama .

| Therefore your Lordships may be pleased to consider the case of
the applicant for posting of her choice station on extreme
compassionate ground, in terms of O.Me dated 14.12.83 s0 that
your applicant can stay with her husband %o lead a normal and
healthy family life, the applicant although submi'l;t}ed, her
representafidon but the case of the applicant notﬂcénsidered

by the resporidext‘b although their is vacant post of Medical

Ves.urd:

m a2~
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for

Medical Officer where the applicant gave option #ix her choice.
om . : ;

4.7 This application £s made bonafide and for the

ends of jm justicee -

5e Grounds for relief with legal provisions.

51 Por that the applicant is suffering from acdudt aewle.

Bronchial Asthgma and presently posted at Zakhma

in a very remoste insurgency ggzgngrea situated &l
@ very high attitude location in the State of
Nagaland and also on the grotind that applicant

facing very difficulty to stay at Bakhma with her
two years old baby. |

52 For that, the case of the applicant deserves to
be considerdfirelaxing the norms laid down in O .M.

1412483, 1.12.88 and 22.7.98 regarding fixed tenure

- on extreme compassionate ground .

6. Details of remedies exhansted.

That the applicant states that she has no other

altemative and other efficacious remedy than to file #ix this
_application before this Hon'ble Tribunal. Representations
jthrough Proper channel ﬁere submitted by the applicant but

' no action has been initiated by the respondents till finding

of this applicatione.

Te Matters not previously filed or pending with

any other court.

The applicant further declare thdt she has not

-filed any application writ petition or suit regulating the

an@LQL£L Veg aan
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matier in respect of which this application has been made
before any court or any other authority of any other Bench

| of the Pribunal nor any such application writ petition or

suit is pending before any of them.

Be Relief sought for ¢

Under the facts and circumstances stated in

Paragraph 4 above, the applicant Prays for the following

reliefs.
8.1 That the respondedtabe directed to consider the
€Sl
transfer and posting of applicant wither at
I

Aligarh CGHS/P&T Dispensary or Ney Delhi,
CGHS/P&T on extreme compasstonate ground

9. Interim Relief praved for s

Pending disposal of this application on observation
be made that pas Pendency of this application shall not be a
bar for respondents to issue transfer angd Posting order in respect

of the applicant in terms of the option submitted to the authori-

ties on

10,

This application is filed through advocateo.
- 11. Particulars of the I.P.0.

o i. I.P0e Ho. s (G 47—2_05‘/
ii. Date of Issue 8 /S-2 - 125727
iii. Issued fromm $ GePele Guwahatie.
iv.  Papadle at 3 GePe0+ Guyahati.

12, Iist of enclosures $

As stated in the Index.

nAA
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VERIFICATION

I, Dr. (Mrs) Natasha Verma, wife of Dr. N K. Singh
aged about 20 years working as a Medical Officer in 31 Assanm
Rifles, C/0 99 APO, do hereby verify that the statement made
in para 1 to 4 and 6 to 12 are true to my knowledge and those
made in paragraph 5 are true to my legal advice which I believe

%0 be true and I have not suppressed any material fact.

And I sign this verification on this /6 tn
day of February 2001 at Guwahatie

feliaka Vet

Signaturee
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No.7. 12025/ 208/ 98_cu3, 1 L -
~ 3overnment of 1nAia o

"Inistry of Haslth & Familvy "lelfare

~ (Department of Henlth) '

Mimran Bhawan,New Delhi-110011
Aated the

r
T | N
MEYORTNDU M (1L7{€%7"’ _//izzf

" iSPBCTAL-RBORTITMENT To_TyR MTOIANT, ORFICER AIPADR
OF CEMTR™L HE"LTH STAVICEY® FOR ASSAM RIFLES.

SURITCT ¢

. Therwnidn ™ublic Zervice Com—ission récommended
Dr. Natasha verma for appointment to the vost
of ﬁ;ﬁ{gsi“a?fi“*”““““"“““‘“““‘ 1 r '

cer in the Central Health ¢ervice on the hosi

. ’ ) f_\.n offer-Of.
2urointment to Dr.

s of spl.
. _Natasha verma o as Medical: Officer on- -
‘Eeqular bisis unde"N’L“”' f et o Yo e

[P

! : . U . Assam Rifles -~ ~ "
. on. the following terms |

and conditions:i T N

(1) The.Qpéoin£ment 1s on an offiéiatinq»basis onlv on probtation

rom the date of annointment which may be
of the competent 2uthority.He/She
irmation in the Medical Officers arade
on of probation. The officer 3y be
required to undergo such training as Government may nrescribe.
" ilure to complete the period of probation to the satisfaction of
the competent authority wil] render the candidate liahle to be
Aischarged from Service at Any time withaut any notice and assigning
substantive post on which the candidate
A *fter the satisfactory completion of _
n2riod of probatinn tha termination will be by giving one month's
notice on efther side. The anpointing authority, hawever, reserves

the right nf terninating his/her service forthwith or before the

exviration of the stipulated period of notice by making payment
to him/her for the unexpired period.-. - :

extended 3t the Alscretion
will be considered for conf
after s3tisfactorv: completi

M"Y be retzining a8 lien.

THY, CANDIND™TR SIHOULD MAYE COMPLBTED SNTISWROTORILY THRE '
dONPUL¢OQV ROTATING TYPERNSHTD BETORE  JOINIVA SERVICE. IN CrhSE
THENT THIS yNg NOT BRIM COMPLETED, ™LI, DRT*ILS SHOULD RE .
FUONISHID TOR CONSIDERA™ION On mhe GOVIRMMENT L ,
(11) The scale Of pay of the post is ".R000-275-13500, The initial -
Py of such candidates who 3re in govt. Service will be fixad
according .to thé rules and those who are not in service will be
fixed at the minimum of the pay scale, - h o

(iii) Private practice of any kinA whatsoever in

cl#ding laboratory
nd. consultant practice is prohibd ted, -

>

page....2:
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(1v) Dearness anA othsr :1lp-"nees w

: 111 he 2dmissible Accordina
to orders of the Central “overntent. o I

(v) Won-practicing allowances {s sdmissible recording to nrders/
instructions of the qovernment, {ssned from time to time,

(vi) The officers will be reanired . to cont*iﬁute commulsorilv to

the G.P.Tund in sccordznce with the rules in force from. time to
time, ~ : ' :

(vii)nHe/The is réquiteﬂ to contribute towAar?s centril “ovt.
"mnloyee's ‘Group Insurmnce Teheme, 1980 2t such rates as may he
nrescrihed by the Sovernment according to niles,

w(viid) The aopoint~ent carries with it th-~ 1i2hilitv to serve in
anv nart of India or outside, - o

- s P . f .I . .
{1x) The officers shill, 1f S0 reauired, he linhle o serve in
Nefence service ar’ rost comnected with the Nefence of India for a
reriod of not less than 4 vears includinag the perioAd, snent on

trainina 1f 2ny,orovided =

(3) The officer shall not be required +o serve as afores~id
' After the evpiry of ten vears “rom the date of apnointment,
(b) The officer sh21l not orAin rily be redauired fo serve

Aforesaid after attaining the Age of 45 vears.
; oV r

(x) * Aeclaration reaarding the marital status in th= enclosed
nroformh m v be sent to this Ministry immediately.

- (x1) on apnointment the officer will be recuired to take 'an oath
- of alleci”nce to the Constitution of India or make a solemn
Affirnation to that effect in the prescribed proforma:

(x11) POTT = mniee “LLgwen

» medical araduate anpointed to the post of Medical Officer -
or “enior ¥adicel Officer or Chief Medical Officer including ~hief
fimAfc3) Officer’ (Mon-fundtibnal: €@lection<Grade) :for ‘whith bossess— -
ion of A recomised POSt-mraduate quali fication 18 not essential, :
shall ba aiven over an@ shove the.pay admidsible in the relevant -
sc2le, Post-Gradurte allowance oer month =s per velevent_orders/
instructions, for possession recoanised Pos+ Aradnate Aiploma (s)
or nost Graduate Degree respectively specified in CHT Rules, 1996,
or under the Indian “edjcal Council *et, 1956 (102 of 1956). The
”1lo%ance shnll ha pay2ble onlv.at the rate of the allowance
2Amissible for pessessing recognised Post Sraduate Degree to ~n
officAr who possess both recognis=d Post Gracuate Dearfe and
Diploma, B ‘ ' .

ood‘pgqe3
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He/She has heen medically examined and found. fi¢,

MR TIRING .

b (x4v) | His/Her character and antecedents have alsn been got
. verified and there is nnthing against him/her, .
' “; (xv) Other tetms ang conditions will be requlated by the
4 ... relevant rules and orders that. - may'be in force frem
i time to time. o ‘ :
X T ' 2
13 . (xv1) NO RQUEST FOR BXTENSION OF JOINING TIME FOR DNING POST
e L CRADUPTION 'OR CONTINURNC

NTINUPNCE OF -POST GRADUATION “ILI, RE
ENTERTAINED UNDER Any @

: IRCUMSTANCES , "fHE, CAMDIDATES
YILL HAVE TO CHOASE BETWEEN POST GR™DUATION OR JOINING
THE CFENTRAL HE’LTH_SERVICE.” o

o (xvidd) N0 REOUEST - FOR CHANGE - IV THE PLACB

_ OF. POSTING “JLL ng' ' -
ENTERTAIVED UNDER ‘any CIRCUMSTANCES o

.

o
o e Ministry may plesse be infrrmeq within '3C days from the e
B S Sue of this Memorandum whether or not the offer of appoint-
¢ 4 on the abgve terms and condIEIons_IstEﬁsétahle to hiwher and alsy
e return the If no reply is received within this :
L -+ Stipulateq period, it will b

€ presumed that he/shé is not interesteq F
r which will me treated.as cancelled.. \

in the;offe

- # 30 - In case the offer isgacceptable‘he/she sheuld report’ for
' " duty tn the Director ge : 1

, ‘ DEIQlA_A§§§mLRileS4_éhil1§ngn- 793011 .
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.Natasha Verma_ . L ' ’ -
© provisfonal and'is sdJAct to. followino cnrtiFicat‘?s) Haing -
verified by: » UPSC/this ) B

hiétrv.
o, PompulSdry Ro+ *i

xa

P

. »Intermhin C"’rti‘icate, . ';: ST , .
. .s ,Y" . [ [ “ . . ,u. i

24, Orioinal MaB B.

jcate in-the pre5cr{bpd
thority.

';3;.;0r1a1na1 sc/ST/os: cort

@ form from the competent °*
i
5. If the Aeclaration nivpn nr any inFormation furnished by the
officer proves to be false or the o6fficer is found to have wilfully
suvoressed any.miterial information he/she will be liable for !
removal from- 9ervicb anA Suoh oth2r actimn 3s Sovernment maQ
doem nnm:qsary. o o

Ty LI T, coquﬁwnun"nﬂ" TUv "IL“ MUMRT® “IV“M ‘T ‘THT TOP
' 0" THIT ‘ot O"l"\"')U" “”V ’L"’\Y B"‘ 'YTO'T""'D o

i T i
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o E o (HIN,Y2DAY) RECEE
Coen e e Vwovq qwﬂqvmﬂqy TO TH® 5QVT. OF Iuorr o ;

.Tel.No: 3013968 v |

Br. Natasha verma,’. . R L !

) . } . X . ..\ ;l\_ !
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DECLARATION Q,")

. T . Il Dr. i
N .deClareM§s~unde:z»- T .- h ‘
a widow/a widowgf. )

N ,'_‘,'TI;.\S.'sf'j_\ \Lf: (’Mﬂ

x# 1. -~ That I am,thérried/
* 2. - That 1 am marr ed and have one wife living.
* 3. That 1 am marrie and have more tHan one wife:

~ living. ppplication for grant of exemption
is enclosed. ' ; .

g the 1ife time

* 4 - That I am‘married:an that durin '
: of my spouse I have en ered another marriage.
' ion is enclosed.

iApplication for grant pf'exempt

* _\/3,/v That I am married and my'husband‘has no other

; . wife living to, the best of my knowledge.
a mafriegé with a person
more living. .
js encloseds

* 6. That I have © ntracted
S who has alread ‘one wife or
! ‘ f : application for \gqrant of_eXemption

24K § I solemnly affirm that the

true j@nd I understand that. ht of the declaration
beinq{found to be incorrec
pe llable to be dismissed fr

—

atiba s Apl ]

. -Signature

L . yame in Block capitals )'\ . Nansta - '\(’r'k MA
NOTE Il éleasé delete claﬁseé’nct'épblicable; '

s (1) (2) and (3)

i oL T

E P .« Applicable in the case of clause
'only, . _
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arrival  at the Nedrest Ra;]nay Statlmn,
tepro,wntatxve uf ihﬂ unit 101 Ly our

4foige'cppy.

\
M

. DIRECTORATE. BENERAL ASSAM RIFLES :'SHILLDNB-

MOVEMENT ORDER

Ramk

Mame <.
Unit

Will proceed to
: "

" Mearest Railway Station

Data mf departurn

"
"

-HmdiLaY Dfficer (CMS)

Dr.NataSha,Verma

31 Assam Rifles

31 Assam Rifles
Rangapara

17 Apr 99 (FM)

If-‘1n difficulty tho nfftrer will report  to  the Station
Master producing this Moyement Qrder

onuard g

for nereqqary assistance., On
you will be received by
ve to the unit.

G

1]

DoRaorT

ol

DD
f

Da

(Mg)- ;
r Director General AR

ted, Shillong_thej'( Apr 99

ettt g
1. 28] Arunarhal and ﬂﬂ:zm Raoﬂ
fismam Rifles
S E/0I99 apo
2. J1 Aussam Rifleas
E/U‘WW ARG
oy Ufflupt% conLernnﬁ
INTFRNAL !
T Mad BEranch
3. Qfficets pers filas.
b

G A qyﬂﬂmymwmmmmwwwxﬁﬁmwmﬁ
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DETENTION CERTIFICATE

1. Ranb o . 2 Medigal Of f‘f“ﬂr ’Ll4w

CE.D 0 NMame : T.')r. (Mrs) IIM asha Vatma

Heo Unik ‘Jl f'-f.:nn\'f-?_i'fle’s.

4. T 0On posting from the Ministry of h»- 11 th and Familv Welfars,
thae  officer reported this Divaectorate o0 13 Apr 99 M) and  was

detained hére upto 14 Apr §9 AN,

Fa 0 Mature of «:j ety : Brietin O

f.:! shantion he was not provided with frae

'l\b«

BN RIXY SR WAt pnm 171 ﬁf

, r . ‘ Lo e Q.

SRR L T ' 5 & Fany L

S A PN 2 R o
Ly . DR oS S .

for Director Buneral AR

S /s BT ey

M» I\to u '1 . 1 141 ipY 7;’ 1 /‘Y"M!"I. Datad, Shil lr;mg' Hu—* ‘ fp e e

,CQ(:.\V furularded t@ {:

rfﬂ. .

TS e N : o
S 1. \\?%) (.-ur‘\mar hal \nnrl 4 v/mwm Ranga A \
L. ! . e i

. e '#‘,‘.’-,c:m\ ‘R&szwz,,- ~ . : e \
o vy v ,\. '
3‘. .
i . A0S (:,pn

S0 Fiee t_"«.isA concarned.,

1 ..“ o ‘fl . " | .o .

,Hed Branch =

Dorwi BDfficers pers file.

é@é?'foicw'ﬁmpyﬁ




Ehomt b

: ha deen ordered for poeung at ?,akhma' in the State of

ANNEXURE- L

Dro (Mrs.) Nata&m Vev'ma‘

‘f}f) s “OOO . ' . '. . . . . . l.

*29, Aaaam Bifies.
b ﬁkb“. : s
C/0e 89 ATG
1, Negaland S R o A
ot ‘ Dategl.
2 ¢ '
T e Secrctary ' 3
Government of Indla
 Minietry of. Health and
Farily wolfave,
Department of leth.
Nirman Bhavon
Rew Dellil ~ 110 011,

r N " L
( Through Proper Channel )
?*{fa'-'"-f",' ] 4 -~.e.,v."_.;( h ) L PN B S Mg A'_ - Y e L ;,.,

e BB Prayer for Choice ¥ Station.Posting interns
§% 4 o oo 0. 0dMe dated 90014/3/83-8." dated 14412483

B et ;o .,‘,gg Byl e N o

ﬂospectcd Sir.

y I lika to draw your kind attenticn on the
aubjeot oited abom and mrther beg to sto.to that on the

| buio ot the recomnmdation of U’Psc ‘the undevslgncd 'was
;' app(ﬁnted 'y Hedical Oftioes vide order dated 1o4o99 and
: poatea at 31 Apgam Rifles, I.okhm under DGA‘? Shnlong on

: 16-4 .99- 1 an havins a child aged abont 2(two) ywra-

A

FoMy hu‘éband ia wdrklng at Aligarh (UP) in eonneotlon vith

$on o n

v, | the job. thorefore p.¢ do uged to atay in plaoe ot lw work
.zfalong with my ; a(zw).yoara child- o 1. 0. mti‘er very often
" from Bronchial Aathau- -~However after ¥ leaving for a |

De'riod of about 1 year 4 montha ab Lokhm the undereigned

. vtiJﬂ uuccmth' oo !

 Dowmix aan —

(‘b"f:%g»y'm isp? 80
¥




b
', Nagaland, Zakhma ip situated in a very high aftitude and

L5 TR T . )
alao in o remote looality. belng a aigplined offlcer 1

.~ have Joined at Zakhn.a in a mcmi.h of Aug,uut. ""3’3") at
| 29 Asgsan 'f\‘iflea.a Aa a result of posting m s high a(xitude
i' | “ / rlace at &;khma. tho undereig,ncd nowv ata.rt.ed faomg frequent |
' : - attaok ot‘ nronchial Asthana e Therefore 1 ke to request '
' you to coneider my t‘ranafar and pdn‘hing with inpmediate
- effeot 1nanyoi' ‘the Zollowing places =~

14  Aligarh, CGHS/ P &2 Dispensary.

.. 2+ New Delhi, CGHS/ PAT Dispensary.

'v"'f" " Yo . ‘ ’ ' '
M ' Y P 44|-- i

-, " I also beg to etate that Government of Indiay ”
Nlniatry of Mmmoo has already msued an 0£tloe Femomdum :
bearing letter oy, 30014/'/83—1,4\' ated 14412485, vhergby

1% 16 ordered, that the Centrel Government. cuvman Fuploye

eea \&'o has rendered lena then ten yeara semvice 18 entitled . '

4 ‘r

' %0 choice etation posﬁng on completion of three yeeys

PR 3

. fixed tennure m Eorth Bastern Pog 1on, mhom the

.; Bk Rogion tlmrefore on ‘eonsidering the groundn etated
] nbove your honour uoul.d ‘e pleaecd to censider my caae

: tor poat!.ng at above mentiored choice Bzation on oomm‘

. nesionate ground. to leat'n nomal and healthy nze. " The

I . By relevent poruon ot .tho otfice remorandum dated 14 ¢12.83

[N

L 10 quotoa beloys

“p’l-ﬂldm“, .l; ,‘..‘,_1.-.‘ [N

N

"&xbaect t Auowancee and mumea for civilian
, .employees of the Central Govemment
_ Berving in the States and Union Ter~i-
torics of Yorth Eastern Pegion «
. ‘Amprovements thereof.

) .
S T T D
' .

k W_ m - ' : - Omtdona. L

Sty ey e e o . !

ey /"_.w:r
ek . L

unaeral.r,ned ha.e alroady oompleted one ‘and hali’ years in T "";"
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.5. , o
The necd for attraoting and retaining thn servsres

of oomye§ent,o£ floers tor servioc dn the Towth -

* Bastern Region gomyrising the utates of Aosam,

'Nagnland; Heghaléya, Fanipur; Tvzpuvauand the

Union Qerritoriea of ArurALhaL rradeuh wr& Mizoram

'-hno bcen engaging the attsnhion of the Governncnt

for ggme;imeo Ihe Governueni lad appoirted a

, 00mmxttee unduf the Uhairmanship of Secretary.

Department ot Peraonnol and Administratlve ?eforms.
to reviawvthe pxisting allOwances and facilitiea :
admiastble‘to tﬁe varioua categoriea of czvilian N
ccntral Oovemment emp.xoyew se‘rvinp 1n this rerlén
and to ouggest auitahle improvcncnta. the reco =
nmendatiqna of the committee and the President is

now pleased 10;630163 as follcws §

\
i) ;gngzg_g__pgg&ing[dczaggtign
There ulll bo 8 fixed tenure et poatinn of
Y years abt a bime for officerp with eorvloea ot

10 years or lesa and of ? yeare of servioe at a

‘%ime for q:ficera with more then 12 yeara of

gorvice « Feriods of leave, training, etcs in

excees 0f i$xyuarsx 15 daye per yaarvwill be

o;oluded inﬁoodnting the tgnurdlperiod of

2/3 yearse 0f£fioers, on compietioﬁ'o! the fixed
tenure of.eervice mentionéd abdie. may he con*
aldered for Donting to o station of thair choice
as for as4rosstble. The period of deputation

of the Central Government emplqyeea to the States/

Union ferritprigs'of the Forth W Bgétgfn‘wegiun_

: cmtdo sooce

peot o

Cegge §

R [ 1 S-S

R L S I

.
. e

e e

\*\ L
&l
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C ety s .
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. will generally be for

. (OXtENd6] «in
: E‘{ iﬁ *

a5, 98 pblic ger vice @ woll ag when the eiployees
!'.\4 tlove,

. /..l cuncnmed is pusarcd tc ctay longers Ihe
e e

admiaeible deputation allowance

Will si1¢0 cont inge

.
3 years which oun be A
éxdepticnal Cases in vxigenocigg

re £ DO Patd during the yeriod of deputation 80 ?
‘. ax';;ended..“.
f-'.” . . )., v&'ﬁ‘ .
E’I"- “ I ' ) 0
-'.,, - ,In \ﬁiew of the abovc Provision and algo consldering
Y‘Il [

. my healfh groung,

your hcno.n‘ be

plﬁu(}c ¢ to ocnsidey

- my poating at above mmtion ohoicc staticn with

mneaiate Eﬁ‘ect .

o . A - t “ ' "’} vt A. o "'
Y g eyt s

.
.
-~
, y L |
v )
AN \
. . \ o .
. . .
S TLE ICEL I ' : ' )

‘ Yours faithfully,
Braper Lo Do, |

v

. T
vy, . '

- . [P 7 TP

‘ ’ 1
‘ ( Dr. Mrg !«'atach.s Verma ) 5
' ; cow b1, Y . '
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o . ameare? -
No. 20014/2/83/E.IV A
Govemment of India ' : L =

Ministry of Finance
Department of Expenditure

New Delhi, the 1:}& Deo 1653
QFFICE MBYORANDUM ‘

the Central Govemment gerving in the Stayea and

Union Territories of North mste.m Region 'impmvonm. i
thereof.

-Subs Allowa.nces and facilities for civilian employ?es of \

The need for attraoting and 'retaming' thp servicon
roia e

i of competent officers for service in the North Eastem

. Region comprising the States of Assa.m. " Meghalaya. Viun l]n .

' Nagala.nd)and Mizoram has been engaging the atﬂmtion o:F ad
Govemment for some time. ‘The Govemment had appoin qu {

| Comm:.ttee under the Chainnanship of Sec :etary, Depar‘:men i
of ?ereonnel and Adm.tnist:native Refoms, to’ :ceview thq
ﬂwwwmmw -.w“reYloTr W-r' -
4_‘exj.sting allowances and facilities admissibl(: to thx ?Tlf‘%

Pl

categories of Civilian Control Govemment enploydes 48Ty Ak

L

in this region and to slggest guitable impmvemerttso .S!J

—ar—-

recommendations of the Committee have been mng care- Hﬂ
congidered by the Govemment and the President is ncm |
‘pleased to deside as follows 5=

i) Taluze of posting/deputationt :

There will be a fixed tenuxe of po;;ting of 3 gealn £
-

a time for officers with service of 10 years of legs €l
of 2 years at e time for officers with more than ‘10 yua

of service,g)eriods of leave, txaining, et ., in erOBEE af

7 A ’



- ‘/4):’_ ”ﬁ - "p—c% -'3.7 nxmv .

of 15 days per year will be excluded in counting tho tenure '
perdod of 2/3 years. Ofﬁoere. on oampletion of th'a ﬁx(;d
. tennre of gervice mentioned above. may be considered for "
posting to a station of their ohoiOe as far as posalble. ';‘ '
he period of deputation of the Cen't;ml Govemmeno :
“employees to the States/Union Territories of the North -
Bagtem Region, wd.ll genezally be for 3 years which can ‘beu
extended in exc eptiona.l cages in exigenc:.es of publio sez-\rlc:o
as well as wvhen the enployee concemed is prepared to atas" ‘
longer. The admissible deputation allommce wnl gnlso oontlﬂuﬂ
to be paid during the’ period of deputation 80 ext«mded«
ii)  weightwage for Oent::al deputation/t:aining z;broad -

and Special mention in confidential Reoordg.

IXXXXXXXXXXXX

111) Special (mty) Allowance '

Centzal Govemment o:.vilia.n employees uho have all

India Transfer Liability will be gzanted a Special (mty )

l
Allowanoe at the rate of 25 pe:oent of basie pay eubaeot 1o

a oeiling of Rs.400/- per mozxth on posting to any ste.tion )
in the North Eastem Region. amh of those empl.oyees uho R
exempted £yom payment of Income :Dax will. however? not be'.

eligible for this weoialcmty) Allowanoe. Specia;. (mf,y) ’
Allowance will be in addition to any apec:.al pay :md pre-

Deputation(mty) Allojance already being drawn sz ect to
the condition that the total of such special (Dity) Al Loumoa

plus Special pay/deputation(mty) ﬁllowa.nce 55 Wﬂl 11°1'
exoeed Rs+400/= B.Me Speclal Allowence lise Special COmpen- .
sato ry (Remote Tooality) Allowence, Const:uotion Allouanvu
end Project Allowance will be drawn separately- -

xxxx:_(mxxx sa/ - .c. IiAl‘iALIK

Joint Secreta:y to the Govemment 01’

K RIHX 08 Indiae

e

-

2.

<
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. o ] I R
/ p/:{ ﬁmaw»% Q/%j' AW
E . . . . A -~ i
e F. No. 11(2)/97 E II(B) , T
Gaveriiimont of indin ' \
. Ministty of Flnnca ' ‘
. e Depattmdni of Expantittna
oo - Now Dalh, Uniod July 22, 1690. A ‘
. / | ctuwes  OFFICEMEMOMANDUM  + - R |
) [T BN N o ’

/! l}ub]nuti'AlkM'm'ncos"anq Spacial Facilities for Civilinn Eniployaos ol the Contral Govarnment seivirig in ."'l_;l Stn]avs‘
- atd Union Taunitories of the Nasth-Ensian Rogion and in the Andaman & Nicabar and Lakshadiveep Groups
_ / - ol lslands — Roecommandations ol the Fifth Cenlral Pay Commission, * T ”

. , . L . Sl B P
Wilh u view o alttacting and totaining competont olficers for servic in the Noith-Enslerm-Re

jlwr touliorios of Arunachal Pradesh,‘Assain, Mnnipur, Meghalaya, Mirorarm, Nagatand end Tripura, ou’lngs e
lusuod I this Ministry's O.M. No. 20014/3/83-E.1V daled Decemler 14, 1983 extending carain allowances gnd
bihoruclitios to tho Clvlllnp Coirtinl Govornmonl einployees serving in this region. In terms of patagroph 2 {hor of,
thusn tndars other than those cortainad in intagroph 1(iv) ibld. wate alro to apply mutatls mitandis 1o the Civiilen
Gontinl Govormont ainployacs postad 1o the Andaman & Nicobar Islxls, These wate furthar extandnd lo (e
Gontiul Governmont einployees posied lo the Lakshadweep tslands I ihis Minlsiry's O M. of evén numbir-tnjed

ldurch 60, 1984, The allowences and facilities were (urther liberalised in Ihis Mini ' f

siry's O.M No. 20014/ 6/0/E IV/
1§ H(1)) dntedd Decorbat- 1, 1988 and ware alto axtoikied to the Canteal Govarrunont oty : i

] ( dod to yilayaen pastad ta tHin Ndith
l:nstomCnuncllwlmnslnl_hn_oqln_lIm-Nm|I|-Ennlnmllog!on. ) pare o

gion; Coqus'ng

2. Tho Filth Centtnl Pay Gomunission hava mnda certaln tncomipniviations stiggesting huthar girovamants
i nllownnces and (ncllitias-adilssibilo to tha Cental Govornmant amployaes, Including Olficers of the All India
Borvk:us, postod intha Noithi-Eastern Region. They hava furthar tacominandad that these inny alsa ba axtgnded to
he Olthtinl Governmont‘ employoos, including Ollicers of tha All tndia Sorvices, posied In Sikkim. The

* tpconinondations of the Commission have been considered by the Governmanl and the President is now pleased

ly docido os loliows ¢ "y
v(l)- Tonure of Posllt{gMopulnllon

Tha provislons In tegard to tenure of posting/depulation contained In this Ministry's OM. No. ‘2001413103-

E.IV daled December 14, 1983, read wilh O.M. Np. 20014/16/6G-E IV/E.II(B) dated December |, 1888, 1
slill conlinug o po applicablo. - . : . o

{m Wulmut\rgo tor Contral Doputations/Tialnlng Abrond and Spocinl Montion In Contidantial Rocords : I
i pravisiona contnined inthis Minletry's O M. No. 20014/V63-E.1V dntad Dacembor 14,1983, 1ead \’vilhq.M.
[{D.'EOOMI 16/06:E.IV/E.Ii(0) dnled Dacernber 1, 1988, shall continua lo pa spplicable. .

L A1li) 6pacial {Outy] Allowance- , . . "

Grabial Govartment Clvilion etployens having an “All lndia Teanstet Liabllity” and-posted to the epocilled
Vuutitorias n tho Notth-Eastain Region shall be grantod tha Spacinl [Outy] Allowanca al the tata of 12 6 par - ‘
roul of tholl hinglc pay s prosceibiad n this Minlsity’s .M. No.:20014/18/66-E.\V/E (B dated Dagombar {, S
1908, but withoul nny eailing on iis qunntum. In other words, the ceiling of fis 1,000 per month ciryantly in -
lom-sb:ﬂ!m,lonfgurbmwicaue and the condition thal the sgqgteqate of the Special [Duty| Allowarnce plug

Syreciot Pay/Depuntion (Duty) Allowancé, il any, Will iiol 8xceéd s 1,000 permonthistiaafss bé dispibnsed

with Qthar-lenag 8nd_tondilions governing the grant o this Allowance shail;
: =it LAl o Sainii —=-

} L )
mmmmmim%hmmwmmwr\-\hm FONTZ PRIV oo mviny 21, Y, Lapirng
Qavernmoit Civilinn einployaes hnving an "All iddia Transter Lintility” and posled Lo serva inthe I\ndg\nmn
& Nicobar and Lakshadweep Groups of Islnnds are presenlly erfitled lo an leland Spaclal Allowance ol
virying tates Inliou of the Special {Duty| Allowanca ndmissiblein tha North-Eastern Rogion. This Allowanco’
plnll continue 10 bo admissible to the spacilied category of Cenlral Governmanl employees al the syme
tties nx prescribed lor the dilferent specitiod ntans in tha O.M. datad May 24, 1980, bul withoul ary cefling
ui lis uantuim, This Allowance shall also hencelorth be ternied as Island Special {Duty) Allowance. Reparn{e

uulumlnmqmdﬂo this Allownnca hava haen tssuad I this Minisliy's O M Mo, 12(1)ad.€ Il(l\):ln‘wl July
{1, 1900, Pohe e AL =

Attention s ateo lavitad in this connection to tha clarilicatory orders contained In this Minisiry's O #4 tHo,
{11 05-EH03) datad Janunty 12, 1996, which shall continue o b applicable not only in.tespeet of the
Lontrnl GovemanCamployans posted to sniva I iha Naith-Enstarn flagion but also to thosa psind Lo
fnotve in tho Andamand Nicobar nod Unkshindwaoep Groups of Islatuls ' :
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fiv) Spoacinl Componsntory Allowances

W

VI) Travelling _Allemico for Journeys on lranstor;

(y!\)Lonve Teypv olfConcossIon

Oudars in tegard 1o 1evisinn ol tha inles of vatious Special Compoisalory Allowaneas, such ns Tajnnto

Loenlily Allownnen, tind Clivmatn Allowaniee, Tiibal Atan Alipwaica, Connposita | 1ilt Compenantoty Allowimnea,
elc., which ara Incation-specilic, hiavo eilline haon sopnrataly lssued or pra under. issua binsod op the
Govarmmenl doéisions on tha secommendatiang of tha Filth Cential Pny Comimission telating to_thnso
allownncas. Thote ordlers shall npply 10 the eligible Conleal Govammant ainployaes posind inthe i:pn itiar)
enlitias i tha Horth-Eastem Region, Andaman & Nicobar Islands and Lakshadweep tslands, do"po[\dirig
on the aren(s) ol their posting and subject to the observance of tha teris.and conditions specilind th
Such ol thoso employoes who ata entitied 1o the Spaglal {Duty) Allowanco of the |
Allowance shall also ba enitled, In addition, to the Spegial Compensalory "
them In terms of those separale orders. C

» dt 1o
sland {Spegial Duly)
Aliowance(s) as sdmissible o

Cential Govémmqnl'pmployges entitled to Special Compensalory Allowances, separate otdets inrespect ol
which ata yat lo,bo Issuod, wil conlintie 1o diaw such allowances al the existing roles wilh telarence tg the
"notional pay which lhey would have diawnin tha npplicabla pre-ravised scales of pay but lor the Introduction

ol the correspoyding rovised scalos 1ill the reviseg ordars ato Issued on the basis o the tecomimaridatiphs ol
the Filth Conual Pay Conunission and the Governmeni decislons.theroon. -

Tiavelling Allawanco on Flest Appointment

Tho existing conrassions as provided inthis Ministry's O.M. No..20014//83-E.4V dated Decembrr 14, 1000

and lunthor libaialised in O.M. No. 20014/16/66-E IV/E.HI(B) datad Decembor 1, 1988, shall continud 1o bio
upplicabio, . S . . v

Road Milonga for Tronsportotion of Parsonal tllqcts
on Yransfor; Jolning Timo with Loavo : . , o .
Tho oxisting p(oilslohs as contained in this Ministry's O.M. No. 20014/3/83-E IV dnted Dacambar 14, 1903
shall continua o hia applicabla, : ' ‘ “

?

in tanms of the existing provisions as contained in this Ministry's O M*No: 20014/3/83-E.IV datet Doceinbar

14, 1903, 1ho fullowing oplions nto availahla fo n government saivant who leaves his Inmily tehind nl the ald .

headquaiters or another salecled place of 1esidonce, and who has not svailed of ransler wravelling allowance
for the lamily i: .. o '

at

(n) tho govol‘nmcnl sarvant can avail of the leave travel concassion for journoy to the Homa Town oncn In
o bloek piotiod of lwo yonts vidar tha nornnl Leavo Travel Conenssion Rulos;
. . - : .

OR - . ;

(L) inliou thateal, tha goverinnnt servant can nvnil of tha facility tor himgali/Marsell to tiavel onco o ynny
from thalstation ol posting to the Hoino Town or the plnce wheta tha fnmily 18 rosiding and for fha {rmilly
{restricted only lo the spouse and two dependent childten ol nge up to 1B years inrespect ol yons nm_]

“up 1024 yenrs In tespect of daughtars) also lo travel once'a year 10 visil the government saryunt af thi
_stulion of posting. b

Thoso,sbedal,ployisions shall continue lobe applicable. "

“'In addition, Central Government employees and thelr lamilies posted in these tetritories, shall be Vr)lilled lo
avail of the Leave Tiavel Concession, In einorgencies, onlwo additionnl occasions duting theit gnlite sarvice
coreor. This shall ba termed as *Emoigency Passage Concassion” ond ls intended lo enpbla the Cenllu!
Govemment employees and/or thoir lamilies (spouse and two dopondent children] to traval elther to e
homa fown or the sintion ol posting in an emargency. This shell be ovor and above the normal enliliemeniy
of the empl‘pyeosln’!orms ol the O.M. dnted Decembor 14, 1983, and the two additional passages um!m .ll}q
Energoncy Pasengn Goncossion shinll Lo avaitad of by the enlitjed moda and class of ravol 08 fumiseaiblo
undor the nopinal Loave Tinvel Concossion Rulaa, 3

iy

0 Jooar . .
“Further, in‘mditiention of the ondora contained in thita Ministry's O.M Mo 20014716/66-€ AVIE I dintend
Docambar 1, 1000, Olllcows drawlng poy of fta 13,600 and abiva nnd thel !ptltnilit'ﬂ, i o rjrann m,"' twn
dopendent. childion (up 1o 18 yoars In *nspoct o s_bns and up 10 24 years in tespect of daughtars) will I)m
pormiticd 10 avol by oir on Leave Tius ol Concassion belwoan Agnnn\vn/Aizthlmpth\.ilnbm{ISilnhm in
tho Worth East nind Caleutin and vice varsn: balwoon Paort Binir in tha Andaman & Nicahnr lainnda aned
CalcuttavMadias mvl vice veisa: and hitwoen Kavaratti i tho Lnkshadweep 1slainds nnd Gochin and vice
voisa.
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/(vlli) Childeon Education Allowanco and Hostol Subsidy

§
'

Tha existing provisions e contimed o this Mitisiy's € W Hio 200140800 1V dated Docanbar 14, 10003
shall otz btz ap e abilu Tl pateez o O Dibdron Gt Al et ate el et Subsidy havipg been

f revised i tlic Depattineit of Personned & Tigining O.M. Mo. 2101 192 Bt (Aluwanges) dated I.(UIM 12,
‘,:_-! : 1990, the Allowance and Subsuly chall be puyable ol mu 1avisud 1pnihily rates ol s 10U shd s 3ol

M
¢

tuspeclivaly pur child,

: / {ix) Rotention of Govornmont Accommodation at tho Last Station of Pusling ; o

/ Vhu facility ol sutention of Governnient accommodation u the last station of posting by the Central GOYFinCt\ai\ '
/- ’ omployues posted to the spicilicd tonitoties and whose larmiliés conlinuu 10 stay at that stulion is F.vail:‘;bul ‘
YA in terus of the orders contained in the erstwhite Minislry of Works & Housing O.M. No. 12035/24777-Vol. V|
Jutud February 12, 1984, as amended fiom time lo titme. This lacility shall continue to be avhilatie fothe
cligible Contial Governmant emnployoes postad in the Norh-Eastern Region, Andaman & Nicobar Islandg ‘
aid Lokshodweap lelands. In pantial modilicslion of thesa.orders, Liconco Fue fur the accorimodulion ot
tutitined vall bu'cuguvoaublu wt tho applicablu notmalratus in cases wheto the accouunodatiol is ‘:ulow the
typo 1o which thuiemployee is uiditled 10 und at one and u half tinies tho appilicably nounal relos In casas
whuto thy entitled type of ucconmodation hes boun retsnied. The facility of roluntiun of Governnanl
acconuodtion il tha lied skeition ul postingg will also bo ndiiseilila lur o pugiod ol s yours bayond thy
il |u:uui:.:.ul»!u petiod los reteation of Guvarmment accommiodution prescubied in the Hulus.

(x) Houso Runt Allswance for Employous in Occupation of Hired Private Accdnunodﬁllon

The uidats contitinod In this Minisky's O.M. Ho. 1 1016/ 1/E.M(L)/04 dated March 29, 1984, and oxtonded in
this Muiistiy's O.M. No. 20014/ UG- EAV/E.IU) duted Doucuinber 1, 16900, shall cotilinua to bo ppplicable.

(xi) Helention of Teipphonia Facllity ot the Last Statlon of Posting

As provided in this Ministry's O.M. No. 20014/16/86-E IV/E.I(B) daied Decernber 1, 1988, Central Guyemmefz
- vinployeus who sia eligiblo for residantial teluphones may be peritied to retain their tasidential telephong

at thif sl slution of posting, provided the tentul and ull othar charges are paid Ly the concurned omployeoh
thutnustlves, -/ : : .

3

(xli)Madlical Facliltios

Furulivs wivd thy ubgible depuendants of Contrul Guversniunt uinployuss who stuy Luhind ut the pPravioys

: wlutions ul pustilig on thy enployuus being posted (o the spucilied tenitories shall conlinue ta Lo eliqiblﬁa
, wvail of CGHS I:ucililies al stotions whaoie such lacililios ure availablo. Delailed ordurs in this tegad will
issucd by thy Ministry of Hoolth & Foily Wellare.

: 3. 1he Presidunt is ulso pleasod to decida that thuse orduis, | so lar us thoy telaty lo the Centiol {Joverjunalil
'-5 +iployues posted in tlie Noith-Eastara Region, shall also be applicuble mutalis mulandis (o the Clvlliart Conli |
"";' (jovutinnet utupluyuu:"a. including Officurs ol the All India Seivicas; posind (o Sikkim.
"! 4. - ‘These oiders witl Lk etfuet liom August 1, 1897 ‘
‘ 5. 1nsolut as putbuny seving inthe Indian Audit and Accounts Depantiment e concemed, theso oiders Isgug
‘l ]l consultation willh the Complialier and Auditor General of lndia, C
. . ; N ;
;5 St Hnd version will follow. : )
' ' L s o
| /.
i . s
N | ( N.SUNDER RAJAN )
o ) . Juint Secretary o the Govemn‘wn! dl India
) ) | . ' ) . L. ) - 4 !
All Minishiius/Depiattiiont of the Governiment ol India {As per slandard Disliibution List}
Coyty [with usual innubior of thavo copivs) lorwaided 1o C8AG, UISC, clc. [As pot standurd Endproatnely L‘hl'
i Copy also fuwinded to Chiel Sccietaty, Andaman & Nicobat Islunds and Adininistialo, Lakshadwocp.



